841 Dearness Allowance

8hri H. N, Mukerjee: We want to
know what are the facts. There is
no use of indulging in equivocations
like this......

Bhri Harl Vishnu Kamath: Some
Ministers are addicted to evasion,
some gre addicted to untruth,

Mr. Speaker; May I request the hon.
Minister to just give the facfs. It
hon. Members have not followed the
answer, he might answer it again,

8S8hri T. T, Erishnamachari;: What I
have stated yesterday in_ answer is
clear enough.

8hri 8. M. Banerjee: They are try-
ing to suppress facts.

&t 3 o ;A THAT AT AT
form w¢ % far & samrqe 2R 4
He must reply to the question of
8hri Kamath.

8hri T, T. Erishnamachari: Part (c)
of the question was:

“Whether Government have
decided to increase the dearness
allowance of Centra] Government
employees to neutralise the rise in
prices?

The answer was:

“According to the Pay Commis-
sion formula, the next review of
the rates of dearness allowance
admissible to Centra] Government
servants is due only when the
twelve monthly average reaches
185",

It says ‘review’. It does not mean a
decision. Government has to review
the position when this figure reaches
165. As I said, the twelve-monthly
average at the cnd of October 1965
according to the figures available to
me was 168492, May be the agency
that works out the figures is not quite
competent, but that is the agency I
have to depend on, and it has
given the figure as at the end of Octo-
ber as 164:92. If in November, the
figure has exceeded this limit, then
Government will review the position
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Shri Harl Vishou Kamath: The
law of averages, as you know, can be
misleading, if not fatal. You know
the story of a man who wanted to ford
a rivulet. So he asked what was
the average depth. He was told 4 or
5 feet. Then he started crossing the

river, and got drowned in the middle
of it.

Mr. Speaker: That is all right.

Shri Harl Vishnu Kamath: We
have been fighting for monthly aver-
age. The 1960 strike was based on
that.

Mr. Speaker: He is arguing it fur-
ther.

Shri Hari Vishnu Kamath: Because
it it goes beyond 1965 in between
there is no relief possible under the
present formula . . .

Shri Priya Gupta: There has been
a rise in prices of essential commo-
dities throughout. We are here con-

cerned only. with Central Government
servants . . .

Mr. Speaker: Order, order. I have
not allowed him to speak. He should
not interrupt the proceedings in this
manner.

Some hon. Members rose—
Mr. Speaker: No, no,

12:36 hrs.
MISCELLANEOUS POINTS FOR
CLARIFICATION
Mr, Speaker: This being the last

day some Members have written to me
that because they will have no op-
portunity of asking for review of any
decision, they want to raise a few

.points which may be clarified by Gov-

ernment. I have agreed to allow each
Member two minutes, not more than
that.
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Re, Names oF UnivEmsrries

Shri U. M. Trivedi (Mandsaur): A
written answer was given by the Edu-
cation Minister day before yesterday
in which a list of the names of uni-
versities to which names of individuals
were attached was given, like Anna-
malai University and so on. All sorts
of names were there. But along with
the names of those universities, the
name of Shri Venkateswara Univer-
sity, a University named after a deity,
was also mixed up. This is a grave
sacrilege of the Hindu community, the
action in equating the name of =a
deity with the names of individuals.
Will the hon. Home Minister admit
that this mistake has occurred and
that it should not have occurred in
giving this list?

Mr, Speaker: It is for the Educa-
tion Minister.

The Minister of Education (Shri M.
C. Chagla): I am very sorry. [ was
asked to give a list of universities
which were named after individuals.

Mr. Speaker; He is saying that the
names of deities should be distin-
guished from the names of ordinary
individuals.

Shri Vidya Charan Shukla (Maha-
samund): Not necessary.

Shri M. C. Chagla: I did not intend
any disrespect to any deity. The de-
partment prepared the list. I thought
I gave it in the Rajya Sabha. I did
not know that it was here

Shri Vidya Charan Shuokla: What
is the harm anyway?

ELECTIONS TO ORISSA ASSEMSBLY

Shri Surendranath Dwivedy (Ken-
drapara): You have been pleue-d_ to
disallow my call attention notice.
That is the point I want to raise. My
eall attention notice is regarding pre-
parations for elections to the Orissa
Legislative Assembly in April, 1966.

I was communicated the reply you
have reccived from the Minis-
try saying that no decision has been
taken. But it is a fact that prepara-
tions are going on for the elections.
We have come to know that the Orissa
Government has already asked officers
to act as presiding officers in a number
of constituencies. We have written to
the Prime Minister to let us know at
least before the end of the session; let
them now make a statement whether
the elections are coming. Otherwise,
it may be too late for us to prepare
for it.

The Prime Minister and Minister of
Atomic Energy (Shrl Lal Bahadur
Shastri): I have received Iletters
from Shri Masani as well as Shri Dwi-
vedy about Orissa elections. The Home
Minister will be making a statement
today.

Shri M. R. Masanl
what time?

(Rajkot): At

Shri Lal Bahadur Shastri: May be

about five minutes to five,

Cost or Living InDEX

Shrl Prabhat Kar (Hooghly): Just
now the Finance Minister had said
that the cost of living figure is
l64.82. . ..

Mr, SBpeaker; We cannot go into
that now; it is finished.

Shri Prabhat Kar: This is for
clarification.

164.92 is 0.8 less than 165. There
is already inquiry carried on in diffe-
rent States for different corrections to
the consumer price index. The Labour
Ministry has got reports about that.
In the light of those corrections, the
all India consumer price index will
undergo change. I want to know
what action has been taken on those
reports and what is going to happen
about those reports.
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Mr. Speaker: He
that already.

has answered

This is only in respect of business
that is before the House.

DEATH OF A RAannway EMPLOYEE

Shri Nath Pai (Rajapur): Mr.
Speaker, during the two minutes at
my disposal, I will be referring to two
matters.

One is the subject-matter of my
note to you. I paid a visit to Bareilly
to participate in a railwaymen's con-
vention. On arrival at the station, I
was informed that an employee while
on duty—I do not know the exact duty
he was expected to perform and was
performing—died. He might have
been electrocuted. He died on the 8th
afternoon, after 430 p.m. The rela-
tives of the employees and the lead-
ers of the employees and two MPs who
happened to.be there to participate in
the convention procceded to the spot
to pay a homage to the employee who,
if he had discharged his duty, was
entitled to the respect of society.
When we approached the door of the
Izzatnagar workshop for the only pur-
pose of just paying a homage to the
departed employee, promptly came a
rhessage which has been a very shock-
ing and distressing experience, rather
unprecedented in my life as a trade
unionist, ‘I cannot allow to enter. If
you wish to see me, you can do in my
office’. 1 did not want to seek an in-
terview with the Works Manager or
any manager for that matter. We did
not go to seek any concession from
anyone.

Mr. Speaker, here is an example of
apathy, indifference and callousness of
the most inhuman type. Neither the
parents nor the leaders nor the MPs
were allowed just to go and look at
the body. I want an assurance from
the Ministers concerned—none of
whom is present—I want an assurance
from the Minister of Railways that
there will be a proper inquiry con-
ducted and there will be an end to
this kind of disregard of human life.
1 want that a little more value and
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:espe]:'} ;hwn to human life than that
0 Which we are aceust i i
country, Skl S

Shri Priya Gupta (Katihar): This
case concerns the Works Manager of
:l:elzr:o:th Eastern Railway Workshop

‘atnagar. He meted out
treatment to me also. fhe same

Mr. Speaker: Unless 1 call him, h
should not stand yp. e

Shri Priya Gupta: Sorry.

Mr. Speaker: 1 have been warning
him again and again.

Shri Priva Gupta: Because I
l“."e to support the same thing along
with Shri Nath Pai.

M’F' Speaker: If it is to be support-
ed, it should be after I call upon him
to do so.

Shri Priya Gupta: I am sorry.

Mr, Speaker: That is the usual
answer, and then persistence goes on.

Shri Nath Pai: Before I sit down,
I should also like to say that I was
entitled to your courtesy which is cus-
tomary, which you have been very
vigilant to extend to Members of this
ouse. 1 would draw your attention
to rule 197(5) which says:

“The proposed matter shall be
raised after the questions and be-
fore the list of business is entered
upon and at no other time during
the sitting of the House.”

My Calling Attention day before yes-
terday was duly raised. Under your
diseretion, you gave the Minister of
Health time to reply. I subsequently
wrote to you that it should be taken
up today. The Calling Attention was,
under the rule, rompleted It was
only the answering that remained. If
the answering can be taken up at the
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convenience of the Minister, I think
it should be up to you to extend . . .

Mr. Speaker: That objection, 1 feel,
is correct. It was not the convenience
of the Minister. The Minister said
she would be prepared to answer it
today also. It was because of the
convenience of the other signatories
who insisted that it would not be con-
venient today, that I changed it. It
was not the will or the convenience of
the Minister.

o T wATET Hifga (FiamaTe):
eI WEITT, JN FATT §F TEAT qUEH]
g 78 S % wrorn fegrt
¥ @maw TaAT & T AT F ArewTEr
FY wrqer genT 7% & TR w0 # fiy orowTe
wwwTEr #7 SR & g #1 oA
w 7% At ave-faarx ¥ oy #1r qa
af | 3 997 T 97 IW 9T § SyTRr
Y T g wfEa g e o oum
# grwre 7 w1t famfaameg w1 am
qry F2a1 faan e e & F =q fd-
% ¥7 v Fa faat &t =g foreerd
w1 afemmr ar 1 ag faekardy 1 af @
ST §TEH &7 5% & FHT 4T WY 3y
1 &0 & o o ot 7 fowiardr
afemmr fear § 3w o=fter @A
arfg, w7 S gare &w & et
1 5% waTaT & qTOHT et SRTET
& gt g ATe-faame Y g fawrem
sifa sfdieite woeme & wew &
gr-faare & gra o, €T WX
ax-faarr 0% &7% a1 awEEEr
wwdt @, gEd o gz e
& ardt @, drat awqe T
<§ Wiz A forsdardr w1 ofcam gar
T Y for siwwrdy i et 7 fordy
wter e cfoen gk @ @ TR W
wrrfg & fi e sty s & o v
st Ffie ot oy fag & o
% wre wgt oy ff v feoww
farafrer w1 am 1916 ¥ frfigch
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3 wroft Freafraren <t &1 vrfer fey
Tl & fog qarer wr o @ fr gwd
w% fag wez AF ar 7 qF 1 g T
oferar s &t 1 mom gfeaT & wror
ot T dw F d21 @Y ok} o
fem &1 awmEw & 1w SrETE
AT @ T A FIAE F FIT ARATEY
9 gt § W aHt aag i e
o o (sTwar)

o TgAre fag (Iroom)
wERe AEre, R ot eur A wifgy,
LU 1o/ S

wead WERT Gt At o
T A41 &1 maT | w afeT
(wwwwr)

Wt ToaTe Fay ;e figy faer-
frarerg sa% Grew oo frar
(wawwwr)

R sy wifgn g
YO Gt A Wi fear

VIR R ;W O &5 W
(wwwm) .. & Gat e T AN
T g1 g | 1S e & R

X .

o W wATgT Wifgur : A faqe
Y, & wroer w g afrrd o avr
Fwwt g W il & 7 O few
T 1w aT ferar § or qgi e
§ wgi forar §, WX gO A O L

oww wglhw ;o gniT, W is
oY |

oqMe mlﬂ‘l‘[t'ﬁf!" &
Wt A W W |
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weaw W A, W9 a3
w 7R o v 6 €t fre vt &
¥ % wifs s wifed fag § #3
A AN e fma W 2 g | w@
WOHT ... (wuwsra)

o T AANET Mfgm : wifE
%g AV TET I FEF W@ 7 (A5
T g AW & fa wew A
WA A Tg @y Aenm fw qrednr o
A5 & 4% w0 g fewa g
ay o woew ) @ 1 o fawfa-
w% F1 At q@T 9 o A e &
Teq7 & ar faefaarar o qac ¥
T3 Il Ay L L (SEwETR)

W WENY . T ITTHET aTed
dz argr 1 &y 9w fo ot war W
TR grgd {F are-are Ay w@ W
a= qfF & o 1 zvew ¥ fam
A2 fame fawgin g faar o gafag
wmifadt ar i & v o TS
AT W EAIE Al O A E g
T 97 | 3g faeEr w4 TR
51 9% & o &% vy & Peowg v
W oF 490 G W g IR W
ferpory ¥ 9T @& dIm
(@) ..... =X A4 @
Al A Te § § TEE A T aml
FY ..., (suwa ™) wa TH AT
FE AT HEY 33 WWT 4oL
(zww e )

5wy (AT) o GTEE AT
wET L.

WEAW SEIEY  CIES WiE WIET
w1 OEH RN T R, B AT L.
(=mwem) grET ) 4T gl e

wt fragfa  w@m (Faw)
T AETSE, 9 195§ § ww ¥

% ow grow § W, a7 ¥ amfae
§z% 7w AaEd F fezra & g
a9 fF H R s v SRt
w1oq 7@ F fag avdTa waw afoawy
T & 1% Wt o7 5 Taradt F e
dgrT Wt gt mar, IuE e | ITIHT
fearea w7 geww  feaas
w1 amaa faor w0 owE o fe
X AT g T X A3 fafw
3 faorr gedt T # OF wmeder
S¥ G ¥ for S w9 ST o
a5 Tas faparEe 7 fmwr g )
IO% ATEEA S MU 1960 ¥ Taew 7
@ & e o aw agdw adl faur
TG | gg agh * A EY 4TS F 0
Wkl ¥ WY THAN AGAE 24T 7T |

12.43 hrs.
BUSINESS OF THE HOUSE

Shri Hari Vishno Kamath (Hoshan-
gabad): I roise a point of order under
rule 376. This is in respect of the
business before the House. Yesterday
you held it over. Yesterday I raised
the point, you could not call me yes-
terday.

The business before the House today
and the business that has gone before
during the weck, I may say, shows
that the Government has been unable
to plan its business particularly for
the week before Parliament session
ends, All the work which was done
has been in shreds and patches, and
I am torry to say that at this rate
what the famous English poet said
abou! a big-wig of his times—he sald:
“Stifl in his opinions, always in the
wrong, cverything by fits and starts,
angd nothing long"—is true of the
personality of Government,

Mr. Speaker: What does he want
me to do now?

Shri Hari Vishnn Kamath: The
business befare thc House included
the Seeds Bill and the High Court
Bill



